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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$ Aol' IVLDEtJPIBAD BENCH 

A]: 1-IYDERABAD 

O.A.No.967/92 	 Date of decisio; k-9t 

BETWEEN;  

M.Narasimha Rea 	 .. Applicnt. 

A N D 

Union of India, rep by 	 H 	F 

the 5ecretary, Ministry 	 j 	F 

of Communications, 
New Delhi - 1.' 	 If 

Telecom District Manager, 
West Godavari Eluna, 
West Godavari District. 

Divisional Engineer, 	 I: 

Telecommunications, 	 H 
Eluru, .G.Dt. 	 .. Respoñents. 	F 

Counsel for the Applicant 	 .. Mr.T.4ayant 

Counsel for the Respondents 	 .. Mr•N.'.Ramana 

_ 	 I 

HON 'B LE SHRI T . CHANDRASE}GIJ½RA REDDY, MEMBER (Juit.) 

T 



- 	 .. 2 .. 

Judgement of the Single imber Bench de vered by 

Hon'ble Shri T.Chandrasejçt- ara Reddy, 	mber(Jud1.) 

This is an application filed under Section 19of 

the Pdministratjve Tribunals Art to set aside the dismissal 

order dt.15•6,1991 passed by the 3rd respondent as against 

the applicant and caMirmed by the 2nd respondent as per the 

Appellate order dt. 26.10.1991 with all consequendhi 

benefits and moneraty benefits to the applicant. I 

The facts giving rise to this O.A. in braef 

are as follows:- 

2. 	 The applicant was selected and appointetr as 

Telecom Office Assistant (TOA) in the II Half Year ibso 

Recruitment as per the advertisement in the newspapds. 

subsequently it came to light that the applaant heiir 
J,fl-& 

had submitted forged educational certj ficate 5 regard 

to his educational qualifications and had succeeded in 

securing the job of Telecom Office Assistant. inspiVe 

opportunities to the applicant by the respondents to tpx 

the originals or authenticated duplicate copies with ire 

to his educational qualifications, the applicant did no 

produce any of the certificates showing the educational 

qualifications. So, on 27.3.1985 the applicant was ch 

sheeted under the C..S. Rules on the ground that he 

the •job of Telecom Office Assistant t.e.f. 3.2.1981 At 

submitting forged educational qualification documents/C 

ficates. The applicant denied the charge that was frr II 

of 

rd 

ured 

rti - 

against him. 

3. 	A regular departmental enquiry was condu 

	

After recording oral evidence and considering the d 
	ant& 

evidence that was filed, the applicant was disrn 
	dby 

	

the 3rd respondent as per his orders dt. 15.6.1991, 
	m 

r 
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the post of Telecom Office Assistant. The applicant preferred 

an appeal to the second respondent on 27.2.1991. The second 

respondent dismissed the appeal as per his orders 126.bo.91. 

So, challenging the dismissal order, the applicant Ld filed 

the present O.A. as already indicated above 5  

4. 	We have heard on admission of this O.A. fr.T.Jaant. 

Advocate for the applicant and J:ir.N.V.Rana, Standihg 

Counsel for the respondents. 	 (1 

S. 	The entire enquiry file had been placed fore 

us and we have also gone through the enquiry file. Even 

thoughthe case of the respondents is, that the applicant 

had submitted forged documents with regard tp the edcational 

qualifications in securing the post of Telecom Office Assistant, 

it is significant to note that the applicant had not atall 

pleaded in his O.A. where he had stiiied his educatijinal 

qualifications and dated of years of passing the examinations 

and also marks that had been secured by him. It is very much 

necessary for the applicant in this O.A. that the es$ntial 

facts with regard to his educational qualifications, the 

periods of study in the said educational institutions, the 

marks he had obtained have to be established by pleading the 

said facts. But very strangely the applicant Ihad not choosen 

to do so. As the applicant is guilty of suppression of 

material facts, which are within the knowledge of the Appli- 

cant, this O.A. is liable to be rejected inliminee. 	I 

6. 	When this O.A. came up for admission hear 
	An 

4.11.1992, the Bench had passed the follot,4ing order:- 

"Mr.T.Jayant, for the applicant and Mr.N.V.Rafl 
Standing Counsel for the respondents are pre 

This O.A. is filed to set aside the 
dismissal order of the applicant dated 15.6.9 
as postal Assistant, the applicant had been 
dismissed from service after holding depart-
mental enquiry on the ground that he had 
secured appointment by placing forged 



S 

documents before the department. In 
view of the stand of the respondents 
we hereby direct the applicant to file 
a detailed affidavit with regard to 
his educational qualification/qualifi-
cations, the institutions where he had 
studied, the years of study, the marks 
he had obtained within 4 weeks frbm 
today. If the applicant faileS to file 
a detailed at fidävit as ordered aiove 
we make it clear that adverse inference 
would be drawn to the case of the appli-
cant and that the O.A. is liable to be 
rejected. List this O.A. for orders on 
15.12.92." 

Ed'- 

M(J) 

After taking repeated adjournments, the applicant albng with 

his affidavit had filed before this Tribunal a eroj copy of 

the marks certificate said to have been issued by thb Head 

Master of the George Coronation High School, Machilipatnam 

t (A-i) and also a Xerox copy of the Provisional certiLicate 

of the Mdhra University that he had qualified for the Degree 

of Bachelor of Arts of tndhra University in the Year; 1979. 

In the affidavit accompanying the said document the applicant 

had averred that he studied in the George Cozonation High 

School, Machilipatnãm, Krishna District and he passer SSIC 

Thtlic Examination held in Noverr 1970, with 257 marks and 

thereafter, he studied at AK Kalasala Machilipatnam and B.A. 

Degree Examination, of Andhra University in 1978. 	He had 

submitted copies of marks he secured in the SSLC Pitlic Exami- 

nation and cop 	of B.A. Degree certificate said to be now 

available with the applicant. 	Tolverify the truth o otherwise 

of his educational qualification we have gone throuh the 

disciplinary enquiry file. 	At the time of his appointment 

the applicant had smitted attestation form showinj his 

educational qualification. 	In the said Attestationf form 

he had shown that he had studied in Muncipal High Sbhool 

Kakinada in the year 1970 and that he had left the school 

in the yearv1971 after passing Xth Class. 	He has also stated 

LF 
 



that he had studied in the AK Kalasala, Machilipatbam from 

the year 1971'and that-he left in the year 1978 after passing 

B.A.. Degree Examination. So, as öould be seen/at te time of 

entry into service as Telecom Office assistaç the'applicant 

had clearly stated that he had studied Nuncipa]. High School, 

Kakinada and passed Xth class and that he has also rtudis 

in AK Kalasala, Machilipatnarn from 1971-1978 and p4sed L.A. 

Degree Examination. No documents/certificates had 

produced by the applicant before the Enquiry authoilty showing 

that he had studied at Muncipal High School, Kekina4a or 

AK Kalasala, Machilipatnain. In the departmental enuiry the 

applicant had given edidence. The applicant had been speci- 

fically asked the following question by the enquiryofficer4r  

$. Can you say in which school you ha 
actually studied 10th class? 1)  

. "S I can't salz at present.' 

The fact that the applicant had studied in the Munciipal High 

School, Kakinada had been found to be false by theiquiry 

authoiity. The disciplinary authority had come to the con- U  

clusion that the applicant had not studied in the Kakinéda 

High School as stated by him while securing appointrnnt and 

that he had also not passed the BJ&. Degree Examination in the 

year 1978 as stated by him while securing the said pàst of 

Telecom Office Assistant. As could be seen before 

enquiry authority the applicant had not produced any[knaterial 

With regard to educational qualifications and, also thb ± 

institution where he had studied. So, as the applicht had 

not studied in Kakinada High School, and he had also riot 

passed E •A•  Degree Examination in the year 19787  . 

quite evident that the applicant had submitted forged 

documents before the respondents for securing the appointment, 

as Telecom Qffice 'Assistant. So, for deceiving the 	spoil- 

dents in securing the said job by placing forged doc 

p. ' 	 R 



[I .. 6 .. 	 II the applicant had been rightly dismissed from service and we 

do not see any grounds to admit this'application as the 

applicant had failed to produce any materiel to show that 

he had studied in Kakinada High School in the year 1971 and 

that he had also passed his B.A. Degree examination in the 

year 1978., 

7. 	.. 	Now coming to the documents that are plad 

us the question is whether any, reliance can be placE 

said documents. The applicant admittedly had never 

to the competent authority at the time of his select 

TOA (Telecom Office Assistant) that he had studied a 

Nachi1ipatnam The marks he had obtained in the 551 

tion Dad also not been placed before the competent a 

It is only for the first time and that too in view o 

specific direction given to the applicant to discios 

educational qualifications that the applicant had'co 

with the copy of certificate of the marith of 35kG ex 

to show that he had passed SSLC examination in the y 

As a matter of, fact the said terox cofl of the certi 

showing the marks of the applicant does not relate t 

Muncipal High School, but the certificate of marks r 

to George Coronation High School, Machilipatnam. It 

the case of the applicant in the disciplinary enquir 

he had studied in the George C.bwonation High School. 

applicant seems to have produced a false certificate 

respondents with inflated marks so as to qualify him 

the post of Telecom Office Assistant. So, in view o 

statment of the applicant at the time of securing the 

he had studied in Kakinada High School, no credence c 

given to the Xerox corLci  the certificate of the Hea 

of the High School, Mac hi lipa tnam produced before us•  

Xerox copAy of the B.A. Provisional certificate would 

show that the applicant had studied and had pssedPa 

before 

on the 
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examina-
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.. 	.. 
comprising. Engligh and Telugu in Third Class in the year 1978, 

PartII comprising History and Politics in the year 1979 and 

Part III Zcomjcs in the year 1979 in Ilird Class. So, as 

could be seen from the said certificate he had obtained B.A. 

Degree only in the year 1979 The zerox copy of 
tir  B.A. 

Degree Provisional certificate placed before us had not been 

filed before the competent authority at the time o4 his 

appointment. But only forged B.A. Degree certjficte showing 

that he has passed B.A. Degree Examination in the year 1978 

had been filed. So, as the said copy of the Vowed.  Lrovis.ional 

certificate that he had passed B.A. Degree Examination in the 

year 1979 had never been -l•d by the applicant either 

to the appointing authority or to the disciplinary 1uthorit, 

tEe provisional certificate filed now before us would not 

advance the case of the applicant in any Way to shot! that the 

applicant had passed B.A. Degree Examination in the year 1978 

as had been stated to the appointing authority at t e time 

the applicant Was appointed as Telecom Office Assistant. To 

put in one seentence never the applicant had disclosed prior 

to 20.12.1992 that the applicant had studied in the said High 

School, Machilipatnam and that he had passed his B! Degree 

Examination compartmentaljy and got the Degree in the year 

1979 	t is evident that the applicant Niad secured the 

post of Telecom Office nssistant by deceitful means, 

producing passed educational certificates wtth inflated 

marks. So, this is a fit case where orders have got lio 

be passed in the shape of instant resection of this O.A. 

as this O.A. is not atall a fit matter for adjudjcatijn. 

11 
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In the result this O.A. is rejected summarily under 

the Provisions of 19(3) of the edminjstratiVe Triunals 

Act, leaving the parties to bear their own costs.,[ 

'N 
(T 

rput6yJJRe?rar(J)] 

To 
1. The Secretary, Ministry of comunications, 
Union of India, New Delhi-i. 

The Telecom District Manager, West Godavari Eluru, 
West Godavari District. - 

The Divisional Engineer, 
Telecommunications, Eluru, 
West Godavari Dist. — 5z-qO&7Y 

One copy to Mr.T.Jayaflt, Advocate, CAT.Hyd. 

One copy to Mr.N.v.gamana, Addl.CGSC.CAT.HYd. 

One spare copy. 

pvm 	 H 
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IN THE CENTR4L AL24INISTR? 	JBtJ .TIVL TI5AL 

JIYDEr<.KBAD BEMCH Al' HYDERASAD 

THE HON'BLE MR.\/.NEELADRI Rho ;V,C. 

A[D 

THE NON' BLE MR.IR. BALASUBRAMANIAN:r(A) 

LD 	 /1 
THE HON'BLE MR.CUANDRA SERHAIS) REDDY ¶ 

MEl BEF (3) 
AND 

 tHE HON'BLE MR., 	 IF  

DATED: -1k- '993 

UDCP4ENT: 

P.P./C.P/M.A. Na. 

in 

S.A.N •  

T.A.ikj. 	 (W.P.N J, 

Aãnitd and Interim dire 	S 

185 uecj. 

Allota 
sp sed of with dire.tiYns 

Dism ssed as withdrawn 	* 

Dism ssed 

Dism ssed for default 

Rejected>5r4&-ed---- 

No order as to costs.
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